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HARYANA GOVERNMENT
INDUSTRIES & COMMERCE DEPARTMENT
Notification
The 12th December, 2024

No. 22/01/2024-41B-1.— In exercise of powers conferred by Section 17 of the Haryana Enterprises Promotion

Act, 2016 (6 of 2016), the Governor of Haryana hereby make the following rules further to amend the Haryana
Enterprises Promotion Rules, 2016, namely:-

1.
2.

These rules may be called the Haryana Enterprises Promotion (Amendment) Rules, 2024.
In the Haryana Enterprises Promotion Rules, 2016, -

i In rule 4, in sub-rule (7), for the figure and word “10 crore”, the figure and word “15 crore” shall be
substituted.

ii. Inrule 7,-

@) In sub-rule (5), for the figure and word “10 crore”, the figure and word “15 crore” shall be
substituted.

(b)  In sub-rule (7), for the figure and word “10 crore”, the figure and word “15 crore” shall be
substituted.

DR. D. SURESH,
Prinipal Secretary to Government Haryana,
Industries and Commerce Department.
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